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IN THE CENTPRAL ADMINISTPRATIVE TPIRUIIAL, JAIFPUR BEINCH, JAIPUR.

LAN0J6T77/92 Date of ovrder: 24.7.1995

Union of India & Ors. : Respondents : -
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Mr.Virendra Lodha ounse
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Mr.N.K.Jain ' : Counsel for' res pondents
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Hon'blzs Mr.0.P.Shavrma, Memb per (&dms )=
g ¢
Hon'lhle Mr.Patan Prakash, Menmber(Judl)

)PER HON'ELE MR.O.FP.SHARMA, MEMEEX(ADM.)

In this application under Sec.l9 of the Adminiscrative
Tribunals Act, 1925, Shri Ambrish Fumar Pavr=2ell has prayed that
the applicant may ke allowsd to sitc in the exzaminacion being

conducted at Jaipur from éth to 8ih December, 1993 for the post

o .

f Section Supervisor

2. We havs hzavrd the learned counsel 'for the parties. The

yranted promotian. Howavel, thz 1learned counsel for the

rezpondents pointed out that the applicant had hesn promoted as

has &also been shown as 20.6.19221 in the eganioricy listc. In

Decamber 1993, th: applicani had compleced only about 2% years
to 2 vears services khzifore h: could, =zligikle for appsaring

for promotion on the hasis of appzarance in the ezaminacion in

- S, . . s
December 1992, even if heAzound to have pass=d the sxaminacion.
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been dzclarad . tul in the cxamination hz1d in
Sl.llo.3 in cthe merit lisc

December 1994 and hiz nams figursg at
He wonld ke thevefore, eligikble for

of general candidatz.

promotion in his turn, as an
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% LA i (O.F.8lvatha)

(Ratan Prakash)

Member (Judl) Member (Adm. ).



